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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE EIGHTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 27787 oF 2025

Between:
Bhairu Naresh, S/o. B. Venkannq, Age 28 Years, Occ Student, R/o. H.No.2-3,
p^a$gpura Village, Nidmanoor Mandal, Nalgonda District, Tbtangana Statd
508278

...PETITIONER
AND

1. The _State gf Te_langana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hydeiabad.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of writ
of lvlandamus ddclaring the action of respondent No.2 in not treating the
petitioner as Local candidate for admlssion into MBBS/BDS for the academic
year 2O25-26 in pursuant to NEET (UG) 2025 despite receipt of petitioner,s

representation dated 10.09.2025 as being illegal and arbitrary and violative of
Articles 14, 19 and 21 of Constitution of lndia, consequenfly direct the

respondent No. 2 to treat the petitioner as a Local candidate for all the purposes

of Admission into MBBS and BDS Courses for the Academic year 2025-26 under

the aegis of KNR University of Health Sciences, Telangana State.



lA NO: 1 oF 202s

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the respondent No. 2 to consider the representation of the petitioner dated
10-09-2025 for treating the petitioner as a Local candidate in the Tetangana
State for admission into MBBS/BDS for all the purposes of Admission into MBBS
& BDS Courses for the Academic year 2025-26 in pursuant to NEET (UG) 2025

counsel for the Petitioner: sRI B.MAyuR REDDy, sr. couNSEL, REp. FoR
SRI ALLURI DIVAKAR REDDY

counsel for the Respondent No.1: Ms. K.swApNA MADHURI,
AGP FOR MEDIGAL HEALTH FW

counsel for the Respondent No.2: sRl T.SHARATH, sc FoR KNRUHS

The Court made the following: ORDER
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THE IIONBI,E THE CHIET'JIISflCE SRI APARESIH KT'MAR SINGH

AND

THE TION'BLE SRI JUSTICE G.M. MOHII'DDIN

tr,RIT PECITIOIT No. 27787 of 2o.25

ORDER:

Heard Sri B.Mayur Reddy, Iearned Senior Counsel

representing Sri Alluri Divakar Reddy, learned counsel for the

petitioner, Ms. K.Swapna Madhuri, learned Assistant

Government Pleader for Medical and Health appearing for

respondent No.1, Sri T.Sharath, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences appearing for

respondent No.2 and perused the record.

2. This writ petition, is filed under Article 226 of the

Constitution of India, with the following prayer viz.,

It is therefore praged ttwt thi"s Hon'ble Court mag be pleased to
issue a urit or order or direction more partianlarlg in the
nature of Writ of Mandamtts declaring the action of respondent
No 2 in not treating the petitioner as Local candidate for
admission into MBBS/BDS for the academic gear 2O25-26 in
pursuant to NEET (UG) 2025 despite receipt of petitioner's
representation dated 10.09.2025 as being illegal and arbitrary
and uiolatiue of Articles 74, 19 and 21 of Constitution of India,
consequentlg direct the respondent No. 2 to treat the petitioner
as a Local candidate for all tlw purposes of Admbsion into
MBBS & BDS Courses for the Academic gear 2025-26 under
the aegis of KNR lJniuersitg of Health Sciences, Telangana
State and to pass such other orders as the Hon'ble Court mag
deemfit in the circumstances of this ca.se and in the interest of
justice-
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3. Lrarned counsel for the petitioner contends that the

petitioner completed his Class I to X at Nidamanoor Mandal,

Nalgonda District in Telangana State. However, pursued his

Intermediate i.e., Class XI and XII from Vijayawada in the State

<if Andhra Pradesh. Subsequently, after he was qualified NEEI

(UG)-2O25 he sought admission under the Competent Authority

Quota' which is reserved for local candidates.

4 Learned counsel for the petitioner, in the underlying writ

petition contends as follows:

i. that an application for admission into MBBS/ BDS

courses was made to respondent No.2-University for the

academic year 2025-26 and accordingly respondent No'2

issued the admission prospectus which were issued

pursuant to the Telangana Medical & Dental Colleges

Admission Rules, 2017 (for short 'Rules 2017J as amended

by G.O.Ms.No.33, dated 19.O7.2024 and released a

notilrcation dated 16.O7.2025 for online registration for the

said courses, wherein the prospectus, mandated compulsory

submission of a residence certiircate as per Annexure-ll,

stipulating four years of continuous study or residence in

Telangana prior to the qualifying examination.

ii. that the said requirement contradicts and violates the

binding directions of this Court in order dated O5'O9'2O24 in

W.P.No.2 1910 of 2024 and Batch and in order dated

29.O8.2o23 in w.P.No.2 12 68 of 2023 ai?fBatch wherein this

,..-.
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Court has held that a residence certificate is sufficient for

categorrz,ation as a local candidate.

iii. that the said the Regulations were framed in pursuant to

Rute.3(a) of Rules 2Ol7 as amended uide GO. Ms. No.33

dated 19.O7.2024, as framed under the Telangana

Educational Institutions (Regulation of Admission and

Prohibition of Capitation Fee) Act, 1983.

iv. that as per regulation 2.2 of the prospectus, he is treated

as non-local even though he is permanent resident of

Telangana State which is violative of orders of the passed in

W.P.No.21910 of 2024 and Batch and in W.P.No.2l268 of

2023 and Batch.

5. We have taken note of the respective contentions urged

6. It is pertinent to note that though the learned counsel for

the petitioner has vehemently contended and relied on the

judgments of this Court in W.P.No.21268 of 2023 and Batch,

dated 29.08.2023 and in W.P.No.2l910 of 2024 and Batch,

dated O5.O9.2O24, wherein it was held the previous incarnation

of Rule 3(a) to be arbitrary and violative of Article 14 of the

Constitution, interpreting local candidate'to mean a candidate

whose 'domicile'is Telangana or who is a'permanent resident'of

the State. However, this Court is of the view that the aforesaid

legal position is unequivocal and does not support the


